
CENTRAL ADMINISTRATIVE TRIBUNAL 

PRINCIPAL BENCH 

 

O.A. No. 3083/2015 

 

New Delhi, this the 21st day of August, 2015. 

 

HON’BLE MR. V.  AJAY KUMAR, MEMBER (J) 

HON’BLE MR. SHEKHAR AGARWAL, MEMBER (A) 

 

 
Pankaj Kumar, Age-37 years 
(Ex-serviceman) 
S/o Shri Rishipal Singh, 
R/o Village-Aurangabad, 
PO-Khakhonda, 
Tehsil-Sikarpur, 
District-Bulandshahar, 
Uttar Pradesh-202392.              .. Applicant 
 
(By Advocate : Shri Rajesh Kumar for Shri Sachin Chauhan) 
 

VERSUS 
 
1. Govt. of NCTD through 
 The Commissioner of Police, 
 Police Headquarters, I.P. Estate, 
 M.S.O. Building, New Delhi. 
 
2. The Dy. Commissioner of Police, 
 Recruitment Cell, 
 New Police Lines, Kingsway Camp, 
 Delhi-110 009.      .. Respondents 
 
 

ORDER (ORAL) 
 

By Mr. V.  Ajay Kumar, Member (J) 

 

Heard the learned counsel for the applicant. 

2. It is submitted that the applicant, while working in the 

Army as Commando, applied for selection to the post of 
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Constable (Exe.) Male in Delhi Police – 2011, and on his 

provisional selection vide Roll No.730429, as he failed to 

furnish the Discharge Certificate in time, his candidature was 

cancelled vide order dated 25.03.2013 (Annexure A-2). 

Thereafter, on his representation, the respondents vide order 

dated 31.10.2013 (Annexure A-3) directed the applicant to 

deposit the copy of Discharge Book by 15.11.2013 positively. 

However, the applicant could submit the same only on 

30.01.2014 (Annexure A-4). The applicant submits that 

though he made representations requesting the respondents to 

permit him to join in the next batch as was permitted to one 

Shri Vedvir Singh vide order dated 08.02.2013 (Annexure A-7), 

the respondents have not passed any orders thereon till date.  

3. In the circumstances, the O.A. is disposed of at the 

admission stage, without going into the merits of the case, by 

directing the respondents to consider the claim of the 

applicant and to pass appropriate speaking and reasoned 

orders, in accordance with law, within 60 days from the date 

of receipt of a copy of this order. No order as to costs. 

 Let a copy of the O.A. is enclosed to this order. 
 
 

 

(SHEKHAR AGARWAL)      (V.  AJAY KUMAR)    
Member (A)             Member (J) 

 

/Jyoti/ 


